
This Review Application has been filed for 
setting aside the ader dated .8.11,2000 Passed in O.A. NO. 1 22 of 1996, and for its review, it appears that 
there was only o post reserved for Engineering eprte 
as per notification dated 10,6.1994 (Annexe./2), but 
13 candidates were dec1red as Selected and promoted 
as clerks who belonged to Engir*eerjg Department, This 
was in violation of the rules for filling up the vacancies of other departments. It appears from the order that 
the O.A. was dismissed with observation  as follows S. 

uflowever# it appears really enbarrassjng that 

the Headquarters could not clarify the vacancy position 
ti]l date and the a lec ion,appoint8 have been made 
against the term of notification. The content ion that the 
panel was finally published as the employeesUnion was 
pressurjng for giving final shape to the selection, does 
not appear 	 convincing. The Chairman of the 
Selection Coinittee belonged to the Engineering Department 
and 33 candidates out of total 18 candidates of the 
Engjneerjng Department were finally selected against the 
allotment of only one poSt, which appears to be a genujr 
cause of apprehension of prejudice on his part in the mind 
of the applicant, The matter is said to be still pending 

in the Headquarters and We hope and trust that the 
department would ta)e care of them in the matter by taking 
appropriate decision as early as possible, 
2. 	In view of the afesaid observation1  the concerned 
authorities of the departnnt is requjre to take some 

decision in the matter, which is pending with him. There 
appears no apparent mistakes of facts or of record calling 
f0r jnterferere in this review application. The aljcant 
may wait for the final decision in the matter by the 

concerned authjtjes in the light of observatjon made 
above, and in Case of non redressal of grievances may take 

a,roprjate actjon in accordance wit h law, The Review 
Application may be dismissed, 
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